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Application is admitted. Issue 

usual notices. Returnable on 16.3.00. 

Ljst on 16.3.00 for further 
order. 

Vice- N irman 

Two weeks time allowed for filing 
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Notes of the Registry 
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3.4.00 

•z'i 	çfr_Order of the Tribunai 

Two. weeks turthe.time is allowed 

' is tatJent on the 

df6Mt.JQ. 	Pathak, 	learned 
,-Addl. C.G.S.C. 

• 	List On 	25.4.2000 for written 

statement and further orders. 
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5 .4.20 Two weeks time allowed for filing 

of written, statement dn the prayer of 

Mr B.C.Pathak,learned Addl.C.G.S.C. 

List on 1.5.5..2000fø writtLstate-

rnent and further orders. 
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11s,.Talukdar learned counsel for 

the applicant and Nr.S.Sarma learned 

counsel for the respondents. Mr.S.rma 

learned counsel prays for time to file 
written statement. List on 25.1.01 

for orders.I 

I 
j

Vice—Chairman 



O.k. 62 of 2000 

ofthe Registry L , Date 

I 25, 1.01 

S 

Order of he Tibtha 	• 
Written statenent has been filed. 

List on 22.2.01 to enable the applicant 

to file rejoinder if any. 
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for hearing on-7.301. 
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Miss A. Talukdar on behalf oPMr.A.K 
Gosuami, learned couss1 for the applicant 
requests f'or adjournment of the case on 
the ground of marrMge in the family of 

Mr.oeuamj. 

Accordingly, the case is adjourned to. 

1.72001 for hearing. 
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Judgemnt pronounce in open court, kept in 

separate sheets. The application is allowed. 

No order as to costs 
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CENT RAL ADMINISTRATIVE T RIB UNAL 
GAJ-iATI BENCH - 

Origjj Application No. 62 of 2000. 

78-2001. 
Date of Decision. 

r 1  

Sri. A.l(.Goswaj and Mi88 A.Talukdar. 	
Advocate fox,  the 

-Versus 	 P it ioner( 

1)! of In 	

- 	Reg,rdent ( 

Srj S.Sarma. 
- 	- 	Adrocat for the 

R€spondent) 

THE HON'BLL MR JUSTIci.N.CH0IjTJy VICE CHAIn 
THE HflI.\T'13LE. MR K.K..SHpJ4A, ADMINISIrRATJE MEMB. 

le Whether Reporte 
judgment ? 	rs of local Papers may be allowed to see the 

2e To be ieferred t €h Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 
	ment ? 

Whether the Judgment is to be circulated to the other Benches 

Judgmt delivered byHon'ble : Adlflfl.Mernber. 



CENTRAL ADMINISTRATIVE TRIBUNALoGUWAHATI BENCH. 

Original AppLication No. 62 of 2000. 

Date of Order : This the 7th Day of August,2001. 

The Hon 'ble Mr Justice D.N.Chowdhury.Vice_Chairrnan. 

The Hon'ble Mr K.K.Sharma, iministratjve Member. 

Mrs. Krishna Tripathi, 
W/o Sri Hari Nath Tewari 
Viii & P.O. M.B.Sipah (Doharighat) 
Dst. Mau (u.p.) 275303. 	 . . . Applcant 

By Advocate Sri A.K.GOswami & Ms A.Talukdar. 

- Versus - 

Union of India 
represented by the Director, 
Navodaya Vidyalaya Samiti, 
New Delhi. 
Navodaya Vidyalaya sámiti, 
represented by its Director, 
A-39, Sailash Colony, 
New Delhi 110048. 

3 • The Joint Director (Admn) 
Navodaya Vidyalaya Samiti, 
New Delhi. 

The Deputy Director, 
Navodaya Vidyalaya Samiti, 
Regional Office, Shillong. 

The Principal, 
Jawahar Navodaya Vidyalaya, 
Pai].apool, Cachar, Assain. 

The Principal, 
Jawahar Navodaya Vidyalaya, 
Ramkrishna Nagar, Karimgan, 
As3am. 

By Advocate Sri .Sarma. 

Respondents. 

IZ.K .SHARMA,ADMN .MEMBER, 

By this application under Section 19 of the dministra-

tive Tribunals it 1985 the applicant has challenged the 

order of termination dated 26.4.99 issued by the Deputy 

Director, Navodaya Vidyalaya Samiti, Shillong as also the 

contd..2 
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order dated 7.6.99 relieving the applicant with effect from 

10.5 .99 and 3acT the order of Joint Director, Administration 

dated 10.12.99 rejectj.ng the representation dated 14.6.99. 

The applicant has also challenged the recovery of Rs. 834/- 

and Rs. 16,150/- as ordered vide orderSdated 7 .6.99 and 17 .12.98 

2. 	The applicant was appointed on contract basis by 

order dated 9.9.96 at BhadOhi and was transferred to Balla 

Rae-bare ii vide order dated 25 .9.96 • In response to an 

advertisement the applicant applied for appointment as 

PGT ,Mathematics and after interview she was selected and 

posted at JNV, R.K.Nagar, Karimganj vide order dated 20.11.97 

(Annexure-IV). The appointment letter mentioned that she 

would be cn probation for a period of two years from the 

date of appointment which may be extended by the competent 

authority. The post Was mentioned to be purely temporary 

and could be terminated at any time by a month's notice 

from either side. The applicant was informed by a letter 

dated 24.4.98 that her attending an'orientation course 

was absolutely necessary. The applicant attended the orien-

tation course from 15.6.98 to 29.6.98. It is mentioned that 

bho—appin" 	due to the applicant's efforts the pass 

percentage in Mathematics In the Board examination for the 

first year of applicant's teaching was 97% and in the 

second year the pass percentage Was 100%. Vide order dated 

18.11.98 the applicant was transferred to 3NV, pailapool, 

SI].char and Was relieved on 3.12.98. While she was at 

silchar by letter dated 17.12.98 issued by the principal, 
informed 

JNV, Karimgaflj she :wasL ' that an amount of Rs. 16150/- 

was recoverable from the applicant for shortage of furniture 

items • No such shortage was informed to the applicant while 

H 

	

	she was working at Karimganj. By order dated 10.4.99 the 

Principal. JNV. Silohar required the applicant to produce 

c 
contd..3 
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her certificates in original. Vide order dated 26.4.99 

the service of the applicant was terminated with effect 

from 4.5.99. The applicant was relieved with effect from 

4.5.99. She made a representation dated 14.6.99 before 

the Director 1  JNV, New Delhi. The applicant approached this 

Tribunal by O.A.No.205/99 which Was disposed of as pre-mature 

by order dated 5.7.99.  The applicant's representation was 

rejected by the Director, NVS by order dated 10.12.99. The 

applicant has challenged the impugned orders on the ground 

that the order of termination was bad in law, based on 

irrelevant and extraneous considerations.The respondents 

have ignored the outstanding results of 97% and 100 success 

in the two years. The recovery of alleged payment has been 

made without giving any opportunity. 

3. 	We have heard Mr A.K.GosWami assisted by Miss A. 

Talukdar, learned counsel for the applicant and Mr S.Sarma, 

learned counsel appearing on behalf of the respondents. It 

was argued on behalf of the applicant that no school Can 

function without a Mathematics teacher and she was the only 

Mathematics teacher in the school • There Was no record of 

any unsatisfactory service of the applicant and she was 

never informed of any adverse remarks about her performance. 

The applicant had been selected by a Selection Committee 

for teaching in English. . 	 .. . 

4 	We have also heard Mr S.Sazma, learned counsel for 

the respondents. The respondents have also filed written 

statement and produced some records • The respondents have 

challenged the sulinission of the applicant that she was 

able to achieve 97% result in the Càss-X examination 

in 1998. It Is stated that the result was achieved because 

of the efforts of the applicant's predecessor who had 

completed the syllabus by the time the applicant had joined 

her duty. During the academic year 1998-99 when the applicant 

contd..4 
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was teaching Mathematics in JNV, R.K.Nagar from the 

beginning of the academic year till 3.12.98 the result 

in the Mathematics was only 70%. The performance of the 

applicant was assessed by a DPC which recommended for 

termination of her service. Accordingly the service of the 

applicant was terminated on the recommendation of the DI 

and there was no illegality for such termination. The 

respondents have placed on record the 22 Monthly probation 
to 

Report dated 16.4.99 and have relied on this Lstate that 
in 

the applicant Was not capable to teachEnglish and she 

lacked knowledge in her subject. The stIbmission made by the 

respondents have been disputed by the learned counsel for 

the applicant. The applicant has also filed additional reply 

to the written statement. In the additional statenientit is 

stated that in the academic year 1998-99 the applicant had 

taught Mathematics in Class XII and in the Board Examination 

of 1999 for Class XII the result was 100% in mathematics. 

The applicant has also filed a copy of the result sheet 

as Annexure-A to support this statement. It is denied that 

the applicant was ;ever informed about any inadequacy by 

the Principal. It Was urged that as the termination was 

sought to be made on account of poor performance of the 

applicant such order of termination could not have been 

passed without affording her any opportunity. It Was not 

also informed to her that her transfer to Silchar was on 

account of her poor performance. 

5 • 	We have heard learned counsel for the parties at 

length and perused the documents fi led b the applicant 

as well as the respondents. We have also gone through the 

records produced by the respondents. The record of the 

respondents shows that the service of the applicant had 

been terminated on account of her poor performance. The 

\ 
contd..5 
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stand of the respondents is not consistent. It has been 

submitted that the result of 97% achieved in the first year 

of her service was dt to the efforts of her predecessor. 

The respondents have stated that in the second year while 

the applicant was teaching Mathematics upto 3.12.98 at 

Karimganj the result in Mathematics was only 70%. on behalf 

of the applicant it is stated that for the academic year 

1998-99 while the applicant taught Mathematics in Class XII 

upto 4.12.98 the result was 100%. This fact has not been 

disclosed by the respondents. From the records produced by 

the respondents it is seen, that 22 Monthly Probation Report 

was made by the respondents from 24.4.99 while the applicant's 

probation was upto 3.12.99 • No reasons could be given as 

to why 22 Monthly Probation Report was carried out 8 months 

before the completion of the probation by the applicant. The 

I, 

	

	record also shows that the Principal, JNV, Pailapool by a 

letter dated 17.3.99 addressed to the Deputy Director, NVS, 

illong reported the performance of the applicant. He also 

enclosed performance sheets from first to fourth Pre-Board 

Examination 1999. for Class X and Class-XII. We have perused 

the result sheets enclosed with this letter. The applicant 

was transferred from JNV. Karimganj only on 3.12.98. Thus 

the performance covered in this result sheet pertains to 

at least 3 Examinations conducted prior to her joining 
at Silchar. 

the VidyalayaL The only examination conducted after joining 

in December 1998 would be the rourth examination. A perusal 

of the two result sheets shows that the number of students 

who obtained more than 50 marks in each of the examination 

Was as under : 
&xII 

Class X 

Class XII 

*Resujt of Class xLlst  to 4th Pre-
Board Examination 1999, 

1st Exam • 2nd Exam • 3rd Exam • 4th Exam 

6 	5 	13 
2 	 6 	2 	17 

coritd • .6 
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A perusal of the above result ,f shows that the performance 

obviously improved In the 4th examination after the applicant 

had joined. poor pertormance of the 1st. 2nd and 3rd exami-

nation in 1999 Pre-Board examinatiocould not be attributed 

to the applicant. The termination of the applicant for the 

reasons mentioned above was for extraneous reasons and the 

same cannot be sustained. The termination appears to be 

arbitrary. The'22 Monthly probation Review was due in 

October 1999. It was carried out on 24.4.1999. No reasons 

justifying such review 6 months before it was due have been 

given. The proforma for *22  Monthly Review'expects reviewing 

officers to be objective and contains following instructions. 

"1. Disregard your general impression of 
the officer and concentrate on one 
factor at a time. 
Study carefully the implications of 
each factor. 
When assessing an officer, call to 
mind instances that are typical of 
his work and way of acting. DO not 
be influenced by UNUSUAL CASES which 
are not typical. 
Mae your assessment with the utmost 
care and thought. DO NCi ALLOW PERSONAL 
FEELINGS TO GOVERN YOUR ASSESSMENT. 
After you have given your assessment 
for each factor, please som up your 
general views about the officer indi-
cating in it any additional factors 
particularly those related to his 
INTEGRITY and ability to correct himself 
if his faults are pointed out to him. 

These instructions have not been observed by the reviewing 

officers. The disciplinary/appellate authority have not 

acted objectively. Their actions are considered arbitrary. 

The record also does not show that the applicant was not 
It 

a good teacher. The result of 97% or 100% cannot be consi-

dered poor • When the termination was made on account of 

poor performance the applicant was required to be given 

an opportunity to present her case. This has not been done. 

c 
contd..7 
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Similarly the recovery of the amounts mentioned above 

without giving her an opportunity also appears to be 

arbitrary. Accordinly the impugned orders cannot be 

sustained and are quashed. The applicant shall be deemed 

to be in service from the date of alled termination and 

shall be entitled to all consequential monetary benefits. 

The application is accordingly allowed. There shall, 

however, be no order as to costs. 

\ 
K.K.SMARMA ) 
	 D.N.CHC#ID}UJRY ) 

ADMINISTRATIVE MEMBER 
	

VICE CHAIRMAN 

pg 
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• W/o, Sri Hari Nath Tewari 	: 

• Viii, & P.O. M.B. Sipah(Doharighat) 
• 1jistrict 	Mau(UP)275303 
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Union of India and others 
Respondents. 
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IN TFE CENTRAL ADMINISTRATIVE TRIBUNAL:: ADDITIONAL BENCH 

GUWAHATI 
S 

An.appiication U/s. 19 of the 

Administrative Tribunal Act, 1985, 

12000 

Mrs, Krishna Tripathi 

W/o.Sri Hari Nath Tewani 

Viii & P.O.M.B.Sipah(Doharighat) 

Dist. May(U.p. )27530 

•..Applicant 

Vs. 

C 1. Union of India 
) 	 e4it g 

?2. Navodaya Vidyaiaya Samiti, 

represented by its Director, 

A-39,Kailash Colony 

New Delhi 110048 

The Joint Director(Admn) 

- 	Novodaya Vidyalaya Samiti 

• 	 A- 139 	 New Delhi 

- 

The Deputy Director, 

• 	 Novodaya Vidyalaya Samiti 

• 	 Regional OfIice,Shillong 

• 	Nongnim Hills,Shillong 

2 
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5. The Principal, 

Jawahar Novodyaa Vidyalaya 

Pailapool, Cachar, Assam, 

6, The Principal 

Jawahar Navodaya Vidyalaya 

Ramkrishna Nagar, Karimganj 

Assarn, 

... Respondents 

1. PARTICULAflS OF TFORDER AGAINST WHICH 
APPLICATION ISNDE 

j, 	Order No.Ref. No.F.1-/PF/KT/97/NVS (SiR)/391 

dated 26.4.99 issued by theDeputy Director, Novodaya 

Vidyalaya Samiti, RegIonal office, Shillong,. whereby 

the services of the applicant' were terminated forthwith 

in pursuance of theprovisfD to sub rule (1) of Rule 5 

of the Central Civil Services(Temporary service)Rules, 

1965. 

ii. 	Order No.T.3.8/PF/Kt(JP/99/3077 dated 7,6.99' 

issued by the Principal, Jawahar NavodayaVidyalaya, 

Pailapool, relieving the applicant w,e.f, 10.5.99 

and stating therein that an amount of Rs,834,00 is recover 

able from the applicant. 

iii., Letter Ref. no.F.2-38/JWRK/98/1049-50 dated 

17.12.98 issued by the Principal, Jawahar Novodyaya 

Vidyalaya , Karimganj statinp that an amount of 

Rs.16,150/- was recoverable from the apilicant for 

shortage of furniture items, 

1 
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iv. Memorandum No.E. No.2.47/99-NVS(Estt) issued by the 

Joint Dire ctor(Adrnn)Novodaya Vidyalaya, Samiti; New Delhi 

rejecting. the representation dated 14.6.99 filed by the 

petitioner. 	 I  

2. JURISDICTION OF THE TRIBUNAL 

IT 

The applicant declares that the subject matter 

of the orders against which he seeks redressal is within 

the jurisdiction of the Tribunal. 

3. LIMITATION 

The applicant states that the application is 

filed wIthin the period of limitation;. 	- 

4. FASTS OF THE CASE 

a. 	That the applicant is a qualified teacher of 

Mathematics having post Graduate degree and also possesses 

B.Ed degree. The petitioner had been appointed as TOT 

(Maths) on contract basis at the Jawahar Navodaya V.idyaiaya 

Bhadohi, vide order dated 9.9.96 Awas subsequently 

posted as TGT(Maths on contract basis at Jawahar 

Navodaya Vidyalaya Balla Rae-bareli vide order dated 

25.9;96, both orders being passed by the Deputy director, 

Novodaya Vidyalaya Samiti (NVS. for short) Lucknow. 

Copies of orders dated 9.9.96 and 25.9.96 are 

annexed hereto and are marked as Annexure I & II 

respectively. 

b • 	That the Jawahar Novodaya Vidyalaya, JNV for 

short, is an off shot of the National Policy of Education, 
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1986 and pursuant to. this the Govenment of India 

e stablished Novodaa Vidyalayas in 23 States and 7 

Union erritories. The objective of Novodaya 'idtalayas 

Scheme is to promote national integration and also to 

encourage students piedominantly from rural areas and 

weaker sections. It is pertinent to mention that the 

Novodaya Vdyalayas are under the Ministry of Human 

• 	• 	ource Development, Govt. of India. Hoever, its 

activities are fxEx financed by theGovt.of India. 

through an autonomous organisation, i.e. the Novodaya 

Vidyalaya Samity. It has been created in order to enable 

the Governrnent of India to discharge the Constitu 

* 	 rtifll obligation of making access to education as 

well as quality possible to rural and backward people 

of the country. 

c. 	That pursuant to an advertisement, the 

applicant submitted application with requisite parti 

culars for appointment as T(Maths) and the respondent 

no.3 vide letter dated 16.6,97e  applicant 

for an interview on 8.7.97 for selection to the post 

of PGT(Maths). The applicant appeared for the interview 

and vide order dated 20.11,97 issued by the Deputy 

Director, NVS. Shillong, the applicant was selected 

to the post of PGT(Maths).x9 x±ait and her - 
Pir 

services were placedNavadaya Vidyalaya, R.K. Nagar 

Karimganj. The applicant was put on probation for a 

period of two years from the date of appointment.It is 

relevant to state that such appointment orders are issued 

on cyclostyled sheets to all selected candidates and 
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the applicant was also given one such cyciostyled 

order wherein it was indicated that the post to 

thich she had been appointed was a temporary one. 

• Copies of letter dated 16e6.97 and order dated 

20.11.97 are annexed hereto and are marked as 

Annexures III and IV respectively. 

Alz  d o 	That although the appointment order indicated. 

that the appointment of the applicant is to a tempoary 

post, in fact and in reality, the posts are permanent 

in nature. In this connection, it is stated that the 

Deputy Director, Training NVS, had issued a letter 

dated 24.2.98 whereby it was indicated that the NVS 

had orgnied an orientation course for newly recruited 

!PGTS and for others who had not attended any course in 

the last four years, and It was ordered that the presence 

of the applicant was an "absolute necessity". Vide 

letter dated 7.4.98 issued by the Deputy Director, 

Training, NVS, the orientation course was fixed 

w.e,f, 15.6.98 to 29,6.98. The applicant attended this 

training programme and the same is certified vide 

certificate dated 29.6,98. 

Copies of letters dated 24.2.98 and 7.4,98 

are annexed hereto and are marked as Annexure 

V and VI respectively. 

e. • 	That on 22.11 .98 an incident took place involving 

grossly inappropriate behavour by one Shamina Ferdouse 

4P and one Kalyan 	both students of C lass XII of 

the School. The applicant, as house mistress, made a 
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written complaint dated 23.11 98 to the Principal, JNV, 

Karimganj requesting that the guflty students should 

be expelled immediately. 

• 	 • 

• 	 A copy Of complaint dated 23.11.98 is annexed 
• A • hereto and is marked as Annexure VII 

• 	 r. 	That it is relevant to state that the performance 

of the applicant was goad and this is apparent from the 

result of the students in Mathematics at the Board 

• 	 Examination where in the first year of the applicant's 

teaching the pass percentage 1&sf in Mathematics was 

96. In the second year of the applicant's zim teaching, 

the pass pcentage actually went 	up to 100% 	It is 

also stated that at no point of time, the applicant 

was informed that her performance was unsatisfactory 	- 

and needed improvement. T0  the knowledge of the 

• 	 applicant, there was no complaint from any quarter. 

That pursuant toan Order dated 18.11.98, the 

applicant was transferred to JNV, Pailapool, Silchai, 
{ 	

• 

• 	 and vide relieving order dated 3.12.98,the applicant 

was relieved in the afternoon of 3.12.98 and she accor- 

dingly jOined JW, Pailapool, Silchar, 

That while the applicant was serving at JNV.. 

Silchar, the Principal of JNV, Karimganj, where the 

applicant had last worked, sent letter dated 17.12.98 

to the Principal of the applicant's School at Silchar, 

stating therein that an amount of .16,150/- was 

recoverable from the applicant for shortage of certain 
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furniture items w4ch were under her charge during 

her tenure at JNV, Karimganj. 
S 

• A copy of letter dated 17.12.98 is annexed 

hereto and are marked as Annexure VIII. 

il 	That the applicant wrote a letter to the 

Principal, JNV, Karimganj, denying the allegations 

made in his letter dated 17.12.98. It is rélegant 

to state that no such allegations of shortage of 

furniture were made while she was working at Karimganj 

or when she handed. over charge. The allegations hate 

been levelled against the applicant only after her 

transfer to Silchar. 

That thereafter the applict continued to render 

her services at the JNV, Silchar to the satisfaction 

of all. he petitinner had earned the trust and confidence 

of the School authoritIes and vide order dated 19.2.99 

issued 	the Principal, JNV, Silchar, she was one of 

the four teachers singled out to look after the cost 

ruction work of-temporary staff quarters. 

A copy of order dated 19,2.99 is annexed hereto 

and is marked as Annexure IX 

k. 	That vide order dated 10.4.99 issued by the 

Principal, JNV, Silchar in pursuance of letter dated 

31 .3.99 issued by the Deputy Director, NVS, Shiliong, 

the applicant was dire c ted to submit her certificates/ 

degree in originals In the office before 20.4.99* 

for onward submission to the DeputyDirector, NVS,Shiulong. 

The applicant complied with the said order and submitted 

the requisite documents. 

I 

A 

GD 

I 
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A copy of order dated 10.4.99 Is annexed hereto 

and marked as Aan2xure K. 

1.. 	That the applicts performances at Karimganj 

had been remarkable and even at Silchar, in the span of 

barely a few months, the aplicant had ' 	the trust and 

confidence of all concerned. However vide order dated 

26,4,99/4,5.99 issued by the Deputy Direc tor, NVS, 

Shillong, the applicant's services were terminated forth- 

with under Proviso to sub-rule (1) of Rule 5 of the 

Central Civil Services(Tenporary ervice)Ruies, 1965. 

A copy of order dated 26.4.99/4.5.99 is annexed 

hereto and is marked as Annexure XI 

• 	rn, 	That the applicant states that apart from the 

applicant there was no d1er PGT(Maths) teacher in JNV, 

Silchar, and the applicant states that the inpugned order 

of teirmination has been passed without jurisdiction and 

for oblique motive and is malàfide 

n. 	That thereafter. the Principal JNU5 v  Pailapool, 

issued order dated 7.6,99 whereby the applicant was 

relieved w.e,f, 10.5.99 and was granted one month salary 

in lieu of one month notice. However, on the basis of a 

request made by the Principal, JNV, Karimganj vide letter 

Z
dated 7.12.99, an amount of Rs. 16,150/- was to be recovered 

from the applicant. As such after deducting the amount 

due to the applicant, the amount recoverable from the 

V 
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applicant was found 'to be Rs.834/- The anplicant was 

requested to deposit.this sum before 30.6.99. 

A copy of the order dated 7.6.99 is annexed 

hereto and As marked as Annexure XII, 

o. 	That the applicant filed a representation dated 

14.6.99 against the orders dated 26.4.99/4.5,99 and.. . 

7,6.99 before the Director, NVS, New Delhi but as no . 

action has been taken on the said representation, the 

applicant approached this Hon' ble Tribunal for apprriate 

reljef and her application was registered as O.P.No205/99. 

190 	That O.A. No.205/99 was disposed of by this 

Hon'ble Tribunal vide order dated 5.7,99 as premature as 

the representation of the petitioner. was still 

pending before the Director, NVS, New Delhi, Further the 

Director NV, was directed to dispose of the application 

as early as possible. 

• A copy of the order dated 5.7.99 is annexed hereto 

and is marked as Annexure XIII 

That vide 1 emorandum No.E.No.2- 1+7/99-NVS(Estt), dated 

10,12,99 issued by. the Joint Dire ctor(Admn) with the 

approval of the Director (NVS), the applicant's represen 

tation dated 14,6.99 was rejected. 

A copy of the Memorandum of dated 10.12.99 is 

annexed hereto and is marked as Annexure XIV 

That it is relevant to state that after the 

services of the petitioner were terminated, another' 
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person was appointed to the post on a part time basis, 

betraying oblique motive and malafide on the part 

of the reondents in terminatingthe services of the 

applicant. 	 . 

EWTJE_WTTT4 lEGAL PRO1JISION 

For that the impugned order of termination is 

bad in lww and as such the same is liable to be set 

• - aside and quashed. 

• 

For that hng regard to the attending facts 

and circumstances, by no stretch of the imagination, 

notwithstanding mentioning of the post as a temporary 

• 	one in the appointment order, can it be said that in 

reality and in effect the post is a temporary post and 

on the contrary, it being crystal cear that the post 

is permanent, the Central i..oivil rvices(Temporary 

$ervices)Rules, 1965, are not applicable in the case, of 

the applicant and as such, the impugned orders are 

liable to be. set aside and quashed. 

For that the impugned order of termination has 

been passed on irrelevant and extraneous consideration 

without any application of mind and as such the same 

is lile to be set aside and quas}d. 

• 	For that the applicant's performance as a teacher 

being outstanding, with percentage of pass in her subject 

in two years of service being 97% and 100% , andtherë 

being no complaints against her., it' could not be said 

that her performance was not satisfactory and in the 
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said view of the matter, the impugned order of termination 

is liable to be set aside and quashed. 

For that the impugned order of termination having 

f been passed toa part time employee,  a aa so the same 

is illegal and discriminatory and is liable to be set 

aside and quashed. 	 . 

For that the impugned order of termination having 

been passed in gross violation of natural justice, the •i 

same is liable to be set aside and quashed. 

For that the impugned order of recovery dated 

17.12.98 having been passed without any enquiry and 

without affording any opportunity to the petitioner to 

state her case, the impugned order is bad in. law and 

the same is liable to be set aside and quashed. 

H, 	For that the impugned order dated 17,12.98 is 

stigmatic and penal in nature and the same having been 

passed in gross violation of the principles of natural 

justice, the same is liable to be set aside and quashed. 

i. 	For that the order dated 10.12.99 having been 

passed in a most 	manner without reasons and 

insufficient .oUfldS the same cannot stand in the eye of 

law and as such the same is liable to be set aside and 

quashed. 

J. 	For that the impugned order dated 17,12,98 
JmCk  

having been passed arbitrarily capriciously and ithout assi 

gning any reasons thereof, the same is liable to be set 

aside and quashed. 
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• 	K. 	or that the order dated 10.12.99 rejecting 	the  

representation filed by the petitioner having been passed 

on extraneous consideratinns and .ea2ngøat relevant 

considerations, the same is bad in law and is liable to 

be set aside and quashed. 

L. 	For that in kka any view of the matter, the 

impugned orders are liableto be set aside and quashed. 

DETAILS OF REMEDIES EXHAUSTED. 

The applicant filed a representation dated 14.6.99 

against the impugned order before the Director  NVS, 

New Delhi but the same was re.jectd vide Memorandum dated 

10.12.99. he applicant had also fiêd O.A. 205/99  before this 

Honu616 Tribunal but the same was dismissed as premature 

vide order dated 5.7,99 on account of non disposal of the 

representation filed by the applicant. 

MATTER NOT PENDING WITH 	ANY OTHER COURT ETC. 

The applicant further declares that the thatter 

regarding which this application has been mdde is not 

pending before any court of l or any other authority or 

any other bench of the Tribunal. 

8. RELIEF 

• 	 In 

• 	 above the 

1 . 

(s1iR)/3i 

SOUGHT 

view of the facts mentioned in paragraph 4 

applicant prays to the following reliefs : 

To set aside order No,Ref. No.F,1PF/KT/97 NVS 

dated 26.4.99 ised by the Deputy.Director, 
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Novadaya \Jidyalaya ,Sarniti, Regional office ,Shiilong 

whereby the services of bhe applicant were terminated 

forthwith in pursuance of proviso to sub-rule (1') of 

Rule 5 of the Central eivil Services(Ternporary services)R 

Rules, 1965, 

T0 set aside order NoT,3.8/PF/KT (JNVP)/99/3077 

dated 7.6.99 issued by the Principal, Jawahar Novodaya 

Vidyalaya, Pailapool, relieving the applicant w,e.f, 

10,5.99 and stating therein that an amount of Rs,834,00 

is recoverable from the applicant. 

20  .et aside and quashe letter ref.. no.F.2_38/ 

JNVRK/99/1049-50 dated 17.12.98 issued by the Principal, 

JahawarNovodaya Vidyalaya, Karimganj, stating that 

an amount of Rs.16,150/-was recoverable from the appicant 

for shortage of furniture items. 

To set aside and quash memorandum no.E.No,2-47/ 

99 NV$(EStt)dated 10.12.99 issued by the Joint Director 

. 	(Admn) 	'the approval of the Director (NVZ) rejecting the 

petitionerIs representation dated 14.6.99. 

To reinstate the applicant in service w.e.f, 

i0.5,99 with full pay and benefit. 

9. INTERIM ORDERS. 

Pending final decision on the application., the 

applicant. a4@ issue of the following interim 

ordeEs 
I.1O4 



10. 	Does not arisi. The application is filed lecally 

by the Advocate of the applicant. - 

11, Particulars of Bankdraft/postal order in respect 

of the application fee : 

Number of postal order : 

Name of issuing post office : 

Date of issue of postalorder :I5fJ 	- 

Post office at which payable. 

12. List of enclosures- As stated in index, 

Verification,.,15 



Ve.rificat.ion 

I s  Mrs. Krishna Tripath.t, wife of Sri Hari Nath 

Tewari, Village and Post Office M.8., Sipah (Doh arighat) 

District Mau (u.P) 275303 9  do hereby verify that 

the statements made in paragraphs 1 to 3, 4(a, c, e), 

4(g), 4(i), 4(j), 4(m), 4(0, r), 5 to '10 9  12 are true 

to my knowledge those made in paragraphs 4(b), 4(d), 

4(f), 4(h, k, 1), 4(, n,q), 11 are true tony'information 

and, I have not concealed any material facts. 

And I sign this Verificion on this 8th 1day 
of Febr'2000 at Guwahati, 

iA 

Signature 
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1'tJODAY VIDYJ.PLA 	
tJITI, B...159, HIPJLA HACJ\R LUC1C: 

icI: w Iqicr Lucinov:: 

.,1996 
No. F.162(ContraCt),9()I 	

Dated: 99 

ocjistered. 

Tc 
1h(2  
J awahal' N avodLty a Vidy alay 3 I3hadohi. 

Sut. Krishna Trlpathi, 

has been selected 	 (At1) 	
on contraCt bas is 

and hehe is beinc posted in your Vidyalay3 Contract agreement 

r)rofo1 in TripiiC.1Le also enr.]osed herewith for your neCOS 

ary action. 

The candidate should not be allowed to join hi/hGr 

dutie before filling aqreefflflt forn. You are alc' rE?quested 

	

-i--J'° 
certif 	te( 	tional 

O rti licate u Lc, ) he {a 	,LuC duties. 

A duly filled copy of the tontract Agreement may 

plea!C be sent to this office for infornatiOfl alongwith a copy 

of joining report. Please send the joining report of the 

candidate telegraphicallY. 

Y:urs faitI 

	

( 	. Ilaque 

Enc.: A above .,/ 	
Deputy Director. 

Cojy to
At. Krishna Tripath, viii. 	

P.O. Stpoh(DOhrighat) 

T)itrict ci TJ • P4 

i-le,'sho is hereby directed to repact to t1 Principal Jawahar 

Havociya Vidyalaya BhadOhi 	 by 21.9.J96 9 

failing wh3th the appuifltffl 	will he canc@lledJ 

rxpu L' 



a 

(IN s { .7\ U 	H 
-- 

Gram-. NA VS AM

72632 

_________ 	
JNTf Tele if 297 

-ff 	 Navodaya Vidyaaya Sarniti 
* 7 	. 	 ( An At,omtiv Oiq -mIztIon of Mirvst;y of 

('ut I 'J'IIII 	I}I 'I fhf)I f'iit 	)'fI'I 	 . 	 Human f1oij,c 	 Opttnnt of 
Educr,Iion, Govt. of Indi) ti 	.u.'ii 	i'i.i 	) 

;NO F.i6-2 ((:;óntO)/9fNVS(Lfl) _4 	
1i/oi 	259'1996 

OFrICE ORDER 
I-- .  

in pt.rt—i a 1 modification of this office order No. 

F. 16-2 (cont)/96/NvO(Lfl)/183_e4 dated 9.9.1996 , the plate of 

posting of &uL. Krishna TRipathi, TG1' ( maths) on contract basis 

is changed from JNV Bhadohi to JNV Balia Rae—bareli She is thus 

directed to join her duties as TGT(Maths) at JNV Ba11 (District 

Rae—bareli) 1atst by 10th October , 1996 , failing which her 

offer of contract appointment will be treated as withdrawn. 

The other terms and conditions sha11 remain unchanged •  

To/ 	 (s. 	e) 
/ 	 Deputy 

L. Krishna Tripathi 	

ectr- 

Villago & P.O. Sipoh t Dohrighat) 
District Mau U.P. 

Copy foxviarded to- 

1,. The Principal, JNV , Rae—barêii 

JI\IV , L3hadohi. 

Deputy Director. 

2 / B-159, Nirala Nacjar; Lucknow-226 022 

a 

\ 

: 

LA 
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32JVS(10Ctt 	RecLt/ 9'f8/' 
	

1)atu: 

O 

	

k 	* 

- 	-- 	
• 

iiadam, 

With referUfl 	t 
yoU 	

fo the post of 

ir or' 	
ected to appear for on 

	

You 	hereby d 

	

intCrVJ' 
at the piace date 	

Lrne given bulow:- 

place 
SHILLONG 79:30 	( 	

)/ 
- -- 

3-.j3:_i 1 )6. 
Dxrr 

Time: 	0900 

2 	 If La 5eleCL 	COlt 
	

tue is uiiab1nLervCW you on the. 
c 

5pecifled above, it will be 	
cry for you to sLay on unLIl the 

ncxt clay witheut any claim Eel: 
c:ve(stay. 

yu ru:c req1 st(c LnbL tig 
with you the following documentS 

3. 
at the tIlliC of I nerv I uW • 

he origin1 	
/ l)iplOma and MarR 

3hcctS ( Part- 

Pert- II etc • if 
any) in upp° 	of EdUCata0n1 	

r3lificati0n sttifl 

from 	onwards. 

Ccrtifi't' a n d cert 
E xpCr±en 	

ific0tC of coCart 

Extra Co_COrr.iCUi 	octiviLi 
 

ShoOl/ttr. sc. CertificOtO in 6pottpf data of 

birth. ntd.22.' 

I 

.1 

17 
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Iv) :rri (asa of cl;cduied-CasLu/ Scheduled .Triije.J13c_can(dat33 certi-

ficata in original from the competent authority i.e. p1st. Magistrte/ 

Deputy commissioner/ Collector (f your Dist.. 

C-1idate a should produce recant pass post size photogaph duly a 

attested by the competent authority , in case he 	has not affixed in 

the apulicatiOn f.rm. 

Bonafide sc/sT candidates will be paid to and for single second class 

Rail farEtr.. lower class Bus fare by the shortes route from the station 

given by thom in 'the address for 

of oriq nal bus tickets train Láckcts numbers. 

nny oI Lh p.rt; cijr(; t:Lud by yu in your Appl.tcat.LOU is Ofl Veri' 

fIctiun, found j çofl1p1to< 	 are found to have w±]JiuJ-]y 

relevant to-thecon3 	-OiC-  yo.Xr case 
SUP  

without projud ce to any other ectien that may e. taken in 

thereof, y ui: 	
ha 	jeh&)d 	 .L'eVei311g 

-................................. . 

all 	 L na 

• 	C n(1id Lcn are a.1.su aUt,innd La ha ensured before attending 
1! 	rVlaWlI 

they ar c:iigibia for the post ap2Ued for as per 	
in he 

adv:tirL notifi cL on and if any candidate Is found not eligll)ie afe 

vorifictiOn of certificates/ N
arksheOt 	a8._cd1res will be rejectO 

and no. Th will he paid to him, as many candidates failed to submit all 

te recuirod documents. 	 S  

9. 	
It is your repnsibilitY to make prpr arrangements for the receie.. 

_directiofl of communicati0 addressed to you nd save, In accepb101' 

or- ra  
circumstances, no plea on non- receipt o late reeiPt Of 

for whetovar reason shi1 be accepted for postpSifl9. the data of the 

IterVi(.Mqr .f0r an 	her purpOSe.  

9. 	
OnLy those candidteS wh are willing to serve any where in the Nort.h 

Eastern Region and Sikkim need apee for the Interview . 

C.sO 
f third language tcachr-S Lbey may be posted any whre 

Yours faithfuU.Y 

( 	,-j •  c. 

Ministry of lu n 	- 	c - I).v It. rIr,,n$ 

Ritontl O(hc', 	it.t-,' 793 ON 

I idIa. 
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j* NAVOOAY? VIDYALAYA SFM1TI rwGTONIL CFFICE:SHILL.DNG:MEGHlUAYA 

/Ref. Nn. F. 1-7/97/1\1V!(FlF)/dnrr/ Pci t,.iriq/ S?O 	 Dote: 	 I .7 

/ 	 WGD POST 
To, 

Krisl-ina Triparhi, 

Vii1+ P.O. Sipah, (Doharighat), 

D1TITNau (Tjiff275O3. 

5u11: 	pJ1'J.iIitmTl. t -,n the 	:J I; n 	rr;r/ 1111 	PUi(Maths)  

oulari, , 
flu the recrjmrnenrJii L.iMri of' the Selection Committee, I am directed to 

Oiler the Lemporary pnst nr - PGT(Naths). 	 in N6vodaya Vidynloym 

Samiti, on the following terms and conditions. 

1) 	Tht 5celc of pay attocheci to tue post 	. 	I 6Lo-6O-26OO—EB-75-29OO. 

Your initial P°Y Iii the scale will h fixed in 

acco d 0cm-i with the ri rimo I 	 'Wrl you will also i rm odd I finn be for us Ua .1. allow- 

o rir:me a f 	'ii,h.].o under t;he rules crud ude rs in formnce ci rem time t., time 

You will be on pruhat.iuri fur a period of two years from the date of appoint-

merit chich ma be extended at the dncretion of the competent utholty . Fcri]ure. 

Li complete the period uf 	probation to the satisfaction of the competent 

criJ Lhoity will rnrrder you liable Lu discharge from service. 

I JJ. ) 	You WI]. I. 1 In t I ii 	n I; i L.4rf 	tn any trove fling a Ilowohec for 	joining the 

mi_n Lmm r r t. 

J. v ) 	Your crprioin latin t wi L1 he mib mc t to your heibq found medically Ii. t by 

L}IL ctmnpr LmniL on Lhcmri Ly I'll )  ;rf.mpumirrt:rnmmnt Lu the afocesaid pod;. This offer of 

niioinn tnimorn t 	is JUn hIv 	u hmn canine I..] r;mJ if you arc rio f; found 	madicai.ly fit You 

cirmi , Lhrefnro, advised 	Lu bring your medical C: . LII ice to of fitness .from 

Ltmtn hivil 	burgeon iii Lh.: c:icl(Ism.cl 	oforrno, 	
. v ) 	If Lhc 	Cflmi(IjLio 	io wun}mr 	, ;fnj i3hQtjld 	c:m.:rljiy that she is not inn the 

fiinr.Lly winy at the Lime m.nf nm:ceptnnim:e of thc cippoiri tmoi:t 	IF however, she is 

pregnant of twelvo wecks stand ing ot more st the time acceptance of nppointnt 

as n rosui.tof modir'.oi Lust , she will kc declared tomporerjly unfit and the 

offe would be held in ahoyance untii her condinernont is over. She would le medi-

cally re—oxarinirred and declared fit six wecks efte' the data off delivery and hor 

açipuinitrnnnit would be su!n,jrct to production of medical fitness certificate 

from a Civil Surgeon . She nülci indicate whc her delivery 

is expect;ed ond also should indic-.tn the dete of delivery,  soon after it 

tk,s plar:c , • In cnnu , t:frn r:andimia to ini1s . to comply with 	thuse ins true Lions , 

her cendidn tui'c w(ji4d riot; ho consimit red and further correspondence will be 

en Lerto.irreni in thin reg a rd f rom her. On prod iictian of. med ical fitness certificate 

she wi.l.l he 	to thmn Saran pool: • 	 2 

v_i.) 	()ii nipniIm L.nnmnn I ymmti wi I 1. ho rmnm.'frrirod to tcikr. 	n_mn oelh of' alleginnica i.c.r the 

coins ti Lu Lion of iiinljn or mncrkm; sole mii off irma tion Li that ef i6c I; in the enelosed 

prufçrmo. from  her . 	prtjJutjor) of modic ci l fjjin;so 93rtificats she will I 

appointed to the same icst. 	 . 

Contd.,2. 

/ 



vi.) 	 Or riipn ill Linint. 	w 1.1 bt.i rjiqjroiJ I.ii LiI<c on oath or ol.Iigancc to 

the 	ru' u Li. LLI I.,i.n of ii ii nT a: ;  tn on.lu inn of firma ti.on to that effect in the 

ncliind 	i:rj
f 	vii) 	 rho apprjintmcni. will be further subject to the submission of a marital 

dri;'rtirjn in Lb 	JOT'm r:r li-nt nod in the iivi:rit Iii yiJuct h3Vifly 	nioro Lhai rifle 

)i,iiini I tviiu1 	thu uiipj.i 1 Lmi 1. wi LI ho uuhjic I. tr.i yOur Fuin 	c?<amptctJ Irom the 

uf o i'curnonf of Lii-: vu qu iru nor; t in th is behalil 	- 

viii , 	Yc.i 0 	1.1. 'J(.:nioru vuue HQIIiL' Town wi thin a puriod of six months - of 

y.iir •piuiirig the duty in Novndoya Vidyalnya Samiti. 

ix) 	 Other condi 1: i itris of oirvicu wo1d b4 ovcrned by the ... r3lcvan t rules 

.aniJ 	rdr rs in furun I rumti.mu l, 	time in i;hr hum.i. ti. 
< ) 	 Yciu :ii;' It 	irriUurv ttu-- iollowinq -cc :i.iicatr;s in oriqinl alungwith 

a 	J copy of r:nch to the Pi-iricipa 1 at thc 	oi joining. - 

Deqrnr3/ Dip Iowa or Lfi te of educational qualifications. 

Ii ) 	 5 o 1: uI 'n.Iory tjniiiiul/ SiI I. l.urf:if.iod to i,naucd b 	thu Eloerd rivinij yrjmjdm P. 

of hi i' Lii. 	 - 	 - 

c ) 	 Di s:ha tj" ITO i: ti1'ii:m Li; , in the proscribed profcrrna of pro vines Goernmen t 

alt 	1 i1fIi1 	, if any  

cbc'cJij1c0J t;ctit1ni 	1 1-ib 	CcrI.i '-int, , .ir 	 Cip 
	 I 

o 	 Mc f I 'a 1 P 	- I. i 	:; I.;W,  I j 	 f rut 	Li- 	I i vi I 	u .riJe'ln. 

IC fli( 	Lie .:lr;i,,I,j ii 	ivaii or informa i.i.-,n fiirmistt:d by you proves to he 

it .... 	you in.; fI);jili 	,i t;n' 	;-'i.1ui.1y nui e''iiptJ nny niOtL'I101 information, you 

W.4 .1 . lvi ,liIiJ.(; Lu vu rmivt- from sorvice 	and La sunh othr:a as Smmit,i may doom 

i1rLuaunj-y. 

iii; aphloim) Lman I: is in pi - ubo Lion, an-i p urely din temporary basis hence it 

con hi; tr i.'tii,iHTT] 0 t Pr ; y Limo fran u.j ther s idu ti, qiv: - j a month 's notice or a 

rncPJ' 	 - 

rincrpt , thu nffor, an the terms & eonriitioris contained in 

thi; 	
totter, you may report to tho Princijal, NevoeJya Vidyalãya 

R.K. Nagar. 	 0 	
KRr1mgan 	

Cachar. - i, 12  ;1 	t-.iVC1 	Oh 	 ' . ) 	
f'jr prni.:cudiriq rurther for all Inductioum 

'i'llu will be pa it in: 	;; 	ad v000fi Icy thin ciJnL;i i - nod 

I' - iii' i pal. tat mci - I.-;i' I A/hA no ii i i: -in;: H Lu. DLSI nj l.i:airmiiiq 	yO  uW  1 	hF 

i ( ruV,JvYJ f - ic buIirdinX Louiiriq and therefore, yneie Oft wi 1 br 	Lj.i Led ici  Ui 

1)111, 	 nAa mu - n U for tha U po riot , as pe r  
In Ca.0r you (J o  tint Ciii; tinue in the emil lrcçinr - nt of tim0 Samiti for a period 

of two ycars of Lv i -  thi; L. nip to L,jen of liftinje tiaiii Lure You will have to - refund critiro 
txçi'iiIiLurn ,.ncnrred on Vito .:n ir:iiriing b-' 	tha Sarimit;i. _\ I 	 If you ancup I: tb. dii fi-;ir; tb. above i:r:.rmO & Ci.niil.j Ljns 

, yciu  should Coi!nnuni 
en tion Vane flcrvp a:nii e 1:1; rmuq h ,y'u.i: - Emi lnyu r, 	r any so no t0 roach the undurs .i.qned I by 	01 .12.97 	 - -. 	 Yours 	- - itlilully 

CQpyfurward-.J 	 - 	DEP urv)r'EcTnn. 
• The DIs trict flaçjis ira iv & Cha.irm:jn , VM7 

R.K. Nagar, Karimganj,Cachar. 	 . 	DQyD1reC 	- 	- 
. The Principal . JNV. 	 - 	 Vidv'Iv SMOIII 

----R.K.Naar. Karjjp 	c(i- 
to cia to of joining of the pCjnur) cunce rricd. 	 -1rV 	lutilnil 	

. 7Q oO1 1 
• 	Pe;rsonal f.1.1 	cijnro: riti rJ 	• 01' fior; Copy. 	 ulOii ,il Office. Stnlionv , 	- 	-. 

GB 
	

D.C. MISHI1A 
flTnicrT.' 
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• 	Gram : 'NAVSAM' 

NAVODAVA VIDYALAYA SAMIT 
(An Autonomous OtganLsniion ol M rilsiry ol 

V*j Human Resource Development 

Department at Education) 

A-39, KAILASH COLONY, NEW DELI-11-110048 

rt 
Dated 24th Feb. '98 

S'II 	t< (?i c 1')i1 	Till 

fbT 	r'r) 
Z3r4 V, 	 t 

Suh: Orientation Course for Newly recruited PCTs and for those UI 
who have not attended a 
4 ye.rs. 	

ny Training Course during the last 

Sir, 

With reference to the above mentionedsubject, 'I am to inform 
you that the Samiti. is going to organ.ise Orientation Courses for  newly recruited PGTsforthose who ahve not attended any course 
during last four yeas, with the aim at updating their knowledge to deal with XIth and XIIth class students for effective Leaching 
in different subjects and to bring them up to desired standard 
as per requirenlent of CE3SE. 

Since a large number of concepts have now been changed, therefore, 
Updating of knowledge of the POTs is felt very necessary which is 
done through Orientation Courses. 

Orientation Courses for PGTs will be organised in Coliabo- 
ratjryri with NCERT - sometimes during the month of May & June, however the exa 	5ChdUi and the VCflUC will he communicated to you in dp course of lime. 

Meanwhile, I am directed to request youkind , to go through the syJ1.ab15 of Sec. & Sr. Sec. Classes 
if any, on Which you would like delibrati.on/djscussjon at len9th 
durjnc1 the Orientation Course for the enrichment of your knowledge. 
The difficult areas/topics so identified may be enlisted prioritywjse 
in the enclosed proforrna which may be maileci tothe undersigned by 
name at the earliest pOSsib1e/withifl°eek de 	 time, so that the course 
sign may be prepared accordingly and the resource persons are 

informed thereof. 

Orientation Course organised by the Samiti are the rare 
Opportunities to the teachers which help them in their professional 
growth ond development 	It is, therefore, your presence in the Course is absolute necessity and Under no C1cumst•ances youiIT 
brmitted tobe absentin the Course 

ft 

co'> 
/ 



Participfq are entitlecj for 'J'A/DA for  Course a 	e attending the s pr 	uiIi(j'5 	ule. 
S 

Yours faithfu1/, 

NI RA1~1  SINGIf 
DY. t NECTOJ (TRG. ) 

Copy fore information to the :- 

'-1 The PriI)cpa1 of the concerned V.idyalaya with the request kd1y to expedite the above mentioned InformatithOUt any delay. 

The Deputy DirectoL. , NVS, all ROs. 

/ 
D Y.IJ 11 EC1OR(TRG) 

{ JJ'/ 
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Grain NAVSAM 

NAVODAYA VIDYALAYA SAMITI 

L 	(An iutonomous Orgnniston of Ministry 
Human Resource Development 

/ 	 Department ol Education)
A-39, KAPLASH COLONY, NEW OELH.11004 

- 	 _____ Na. F.27/97_97Nvs(Trg.) 	 Qated7th Anril. 1QQR 
' V,  C I J 

C 

OR- rENrATION COURSE FOR NEWLY RECRUITED PGTsND - Fo] U TUOSE PGTS WHO HAVE NOT ATTENDED ANY OPt ENTAION -COURSE DURING LAST FOUR YEARS. 	
/r- 

Si r/Ma(ILI 

Kindly refer to this office letter No.2-7197-98/NVS(Try) dt. 24.2.98 
on the above mentioned subject, it is now decided that 

the Orientation Course for PGT H-u 	/-1 ng/-pk'cffI.M/MApJjg will be conducted at NCERT w.e.f 	/ I' 	to 	 1: this connec- tion. I am directed to saFE 	youThre FqTirerto reach NIE Guest 
Houee of the NCEHT, Sri Aurbindo Marg, New Delhi, posi iive.y by i/(./) 
4
.
Ite ttnoon. As already intimated, you may kindly go through the 
yilabus of Secondary and Senior Sec. Classes thoroughly and the 

cfficult areas, if any, on which you feel discussion at length may 
.lmediately be intimated to the undersigned. Kindly see that you c -,,e_prepared for attending the Orientatio) Course for maximum 

benefit from the Resource Persons. 

Kindly note that the Orentation Course organised by NCERT 
are the rare oPPortunitiesp the teacJers tremendously in their 
professional growth and development. it is, therefore, your presence in the COULSC 

is absolute necessity and in no circumstance.s you 
will be permitted absent in the course. You are entitled for TA/DA for attending the course as per Samiti*:s Rule. 

FckT .N.. 	 Yours faithfully,

/ 3\ 	kc9.4 	
( NIRANJN S FNGd I 	 I 	 I)EPUTY DIRI. :Top (TRG.) Copy for ir omht1

I)
c- n to ":-- 

1 •I11flCJc1 of the concerxed Vidyalaya with the lequest kindly Lo 
relieve the teacher concerned well in time so that he may re/ich 
venue a day advance of the commencement of the course. 

2.Deputy Director, Nvs, All Regional Offices. 	- 

• 	V,\ Vl)!T,'f 
	Deputy D1ectd(Trg.) 

t( 	. 	 • 	-: 	I1'4GAN 

Fur) 

ft 

q11cr Si7 

Sub- 



Annexure VII 

A committee of the following teachers 
is termed to enuire ad iubnit the report 

by 27.11.98. 

8ri R.p.niwa, POT (His) 

5r1 S.K.Singh PGT(Chem) 

irs. K.Tripathi  rGT(rath) 

& House 1istress 

Sd/.- 23.12.98 

The ?rincpal 

T.N.V. .K.Nagar, Karimganj(Assarn) 

Sub : Regarding the contornptkous incident that occured in 
the midnight hours on 22.11.98 and request an 
initiating strong disciplinary action against the 
accused 

Ref. The vritten. staterients of the girl students of class 
IX to XII and acceptance of the accused. 

5ir, 

With reference to the subject citied  above 

and as per the statent furnished by the girl students 

of cases ix to XII regarding the contemptuous incident 

that occured in the midnight hours in the campus 

on 22.11 .98n which Mhs. Ferdause 	Master Kaiyan  Biswas 

of 	lass XII Sc, ao invoedIn absolutely serious and 

demands strIct disciplinary action against the accused. 

According to the verbal & written statements of the girl 

students and the acceptartee of Shainima Ferdause, copies 

of which are enclosed heredth this letter,the conduct of 

Oboth the 	students 	absolutely against the norms 

of Vidyalaya and is ablot on the easterm and reputation of 

the Vidyalaya. 



Zr 	 ' I' 

 0 

Being a hoise miittres and a lady, it is really 

very shocking for me and for whole of the Vidyalaya 

family seeing the gravity of the offence, it is my 

tervant request to you to initiate strong disc1plinary 

action egainst the accused to avoid ar such te of 

rni4pprjng In future in the Vidyaiaya. V or the welfare 

of the Vidyalaya the ecused students should be expelled. 

immediately, failing which I will not be responsible for 

Such tye of occt.'rence in future. 

This is for your kind Information and imrredjate 

disciplinary action from your end. 

Thanking you, 

Place: R • K. Nagar 
Date 23.11.98 

Yours faIthfully, 

KrIshna Trip atbi 
(nt. K.Trlpatbi) 

H/N. Lanni•flaj House (Senior) 
Nagar K2jc.Assam. 

i '2- 



fW' 
1 	Q 	/ 

OFFICE oF THE PRINCIPAL 	 - 

J,\A11AR NAVODI\Y1 VIDYALAYAZ R (RXS1A NAGAR. 
KRINJ1 1ASSAM. 

__------- .---..- -!, --- 

	

Ref No.F, 2-3 8/3VRK/ '98/  0 c (. 	ç ) 	te 17 • 12.98 

TO 	
-- 

The Principiil. 

T awaha r N avo %iaya Vi dya I aya 

PailapOolo Slichar'.' 

Sub: 	Recovery clue from Mrs. Krishna TripatipPoT(flaths). 

Si. r, 
An amount of Ps, 16,150/- (Sixteen thu5nfld one  

hundred fifty only) stands reooVerQble from Mrs. Krishna Tripat 

OT(MathS) for the following shortage of furniture items which 

were under her charge during her tenure at J.N.V. R.K. Nagar. 

Krtimgamlj. 	 - 

Name 
	 )uantityj Rate 

	tal cost 

01 Bench & Desk 	 10 	1450/- 14,500/- 

02 	EXial Desk & Bench 	 - 01 	1650/- 1 0 650/- 

	

- 	- Total. 	- 	16O 

Yours fajthful1y9 

( R. A. - - dINaH 
Principal. 

Jawahar NaVOdaya Vidalaya 
ankr1 shnn Nagar,KarimqmJ. 

Copy to s- 	 Aesam. 

Mrs. Krishna Tripari,POT(MatllS) for information ii 
)%ecessary action. 

2. Personal File. 	 r) 
3 office copy. 

	

( R, A. 	 ) 

f 	
PRINCIPAIa, 

(L 	 - 

N 
) 



:SiIc1iar : (032) 84561 

JAWAHARNAVODAYAVIDYALAYA 
(Mnitry of l-IlIu111 Fe5ou1cO Deveopmett 

Depit. ol E scitkm Govt. of In(1ia.) 
Pailapool. CaIr Asntn, pin- 788 098 

	

, •I.M 	( i;i;i) 	')/ / 

	

T 	: 

f1H 1 Rel. F. G. 2/J11VP/9/1- , 
	 19 2 .99 

OFFICE ORDER 

Ref.NO.3(l)/NS/(3u1R)/ 76 15 6 Dtc1:7.1.?.9B 

I view of the cnntrUctiofl of temporilry 5tf Qu'rt.erS 

(Wi Lh Lhree partitions ) the fol 1owinj mcmbe.L5 .re inOt.r)Ct 1  to 

col1Ct the QuottiOfl5 MinimUm 3 Noa from I:loC1 market for 

nurcba.tng the raw mate.riil ac per givCfl
nble  

In our office, 

Thay ar rerU'; 	to.r look ft.er thE' con ructi on work 

s-n. Mr • P • 13n1 	a LDC iil 1 help the cerimi t. Ine Lo r'rrnriLc the 

•:ork 'iith 	 o f Rs. 58,000/- only. 

T1I 	ccr cLi 	-ork 	iit- 	e 	 2.5. 3.99- 

Mr . Kri rTh nn Trip;iTh I , 	I/c 
4 

PcnI 	.it - 	s; • 

2. Mr. c3uhir 	tZtunar 
TCT En'j 1 i sh 

3 • Mr. V.1' • Panc'ey 
Tc.'.r HiJ1 

• Mr. E. A. Shimrh , 
PHIP 

(V  
Pricir1a1, \/ 

h.. 
r; r)Ly t.') : - 

The concern staff. 
)ffice •fj]c. 

\) \ 
(\rR.Y-c1n\r) 

Pr1iálp1 
t 

il 

u 
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OM'ACE OF THE PRINCIPAL JAWAIIAR WAVODAYA VIDYALYA.AjiflQL. 

- ___ 	- 

i.NO. 3.6/pf/kt/99/ 	 • 	 Dated. 10.499. 

OFFICE ORDER 

In persuance of letter No 1/PF/KT/97/NVS(5HR)/9159 Datncl.31.3.99. 

of Deputy Director NVS Regional Office Shillong, Mrs 0  1<rinhna Tn-

pthi PGT(Maths) is Directed to subin.tt her cortificates/Digree in 

orginals in the office before 20-4-99 for onwards suth.tssion to 

Dy.Director NVS Regional Office Shillong, 

Principal ,'RV  ,Pa ilapool. 

Cachar. 	n1 
17(1 	7 Copy for information 	

',,00LCchr.Ass 

To The Deputy Director NYS Regional Office Shillong0 

P,F.Concerned, 

3Y Person Concerns. 

4. OffIce File, 	 11 
( 	- 	• 	 . () 

Principa&,JNV 1 Pailapool 

Cachar, 

*** A*A****A****h 	J1'w$barNaSo(1aya.Vidya1J1t). 
'opol.Cachir. 'Siu m-7U 

1 4  

<- ) 
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i!iYv . RE)r1Ar i!'I 	3HILLONC . 
I 

PHOME No 	233•3 (51 
233362 (Fax) 	 LfoiF 
233363. 

Dated 	26.04.99. 

F' C) i }- iv 

Ordar r)f 	rmin tion of service issued under the 
Proviso to sub-rule (I.) of ule 5 of Central Civil Services 
(Temporary So m:vi) •ui as / 1965, whore the A1:)poin L.tng Au tho-
rity is the Deputy Di roctor, Nvodaya Vidyaiaya S.Jrn.iti,Regionai 
Office, Shil .l.)Ivj. 

in pkmrsu ence o C 'The Proviso to sub-rule 
( 1) of Rule 

5 of the Con (;r - al CLvI1 Services (Temporary Service) Rules, 1965, 

the Deputy Director hereby LerminaLs forthwith the services of 

l'/5mflt./hKrishnaTripathi, PGT(Maths) and directs that 

shell 1)0 etit:iJ10 	:o 'lim a sum equivalent to the amount 
of b/her/ pay plus i. 1 wamiccs for the period of notice at the 
se re Los at: whi oh 1/.'/;h"1 drawing them immedi ritely before 
the terrnjnatjoji of h//bcr 	rvice, or, as the case may he, for 
the period by which such riot -Jce falls short nf one mon th .  

3aU.on 	NVS, R/o, Shi.ilonci. 

2u.Od.99. 

To 

 "'/~ 
( D. 	MISH.A ) 

DEIPUTY DI 1 ECTOR. 

ri/3rnL. /RPt 	Krishna Tripathi 

Pailapool, Slichar 
(A,sam) 

CT" 
Copy o 

I. Pinci1.l, JNV.Pailapool, Silchor (Cachar) 
2. ACR file. 

/ 
.UEPUy i)IiECToR. 

/')j 
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jAWA i/R UtVOl)1Y? Vi 'VM,Ai ? I PI .I,h?OOXa i CAcHR 	ASSAM 

1f 
S 

OFFICE ORDER 

Cofl1ThU911t upon the let tar 
end, yu are 

391 dated
i:ec'ived on 10.5.99 at this  

hereby re1iVCd w..f. 10.5.99 'N. 

You are hereby m.ide payment 0€ 0) ionth salary in 

1.tow of one month notice. 

Thr,  enila of the payment are as under. 

5J1ar i'v 01.5.99 Lo 10,5.99 	R3732.00 

l'ry for -rlo month in lieu 

of OflE flk011th 	Ot.tCO 	 c. 8904 ., 00 

Arrer of D.f. 

01.1.90 t() 3().4.91 	
R. 2680.00 

Total 	2. 1331.0O 

Th Pcinciçal JWV, R.1(. r'i;r I(irimgaflJ ) 	
roqueted 

vIde his irt..t.er No E.2_3/J0WRK/98/104950 dt,17.2,90 to r.coVer 

the amount. of .1150/ (.S1xteefl thousand one hundred fifty )only. 

Your above rofered salary in forfeited .gaixist the 

recoVerY ?ncl you are requested to deposit thE' balance amount of 

Rs.834.00 (R.Eiqht hundred thirty four) only Ju this office before 

30.6.99. 

\R C\ 
(V,Y.T day) 
principal. 

JNVY, pailapool. 

Copy for informatiOn ploae. 

The fleputy Director, NVS, R.O. Shillong -3. 

The Principal, gNV, R.K.Nagar, Karin'gafli. Assan'.. 

personal. file. 
office file. 
Mt. Krirhfla Tripathi' PGT MthS. 	

\ 

\ 	( 	\ 
(v,R.adv) 	- 
pxincipaJ.. 

jj',r,Pa.t1apool 
Car'har. s;;'r. 

'O9l 

UVJ  4 

\/ 

1 
L. 
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FORM NO. A. 

(See Rule 42) 

In The Central Adminjstrative Tribunal 
GUWAI-IAT1 BENCH : GUWAHAT! 

ORDER SHEET 
APPLICATION NO. 205 
	

OF 199 9 

Anp1icant(s) 	Mrs0Krishna Tripath.i 

Respondent(s) Union of InWi; & Ors. 

Advocate for Applicant(s) FIr. . K • Goswami 
Ils. A. Talukdar 

Advocate for Respondent(s) ..•C. 

Notes of the Registry 	Date 	 Order of the Tnbunaf 

5-7-99 

•: 

Present: Hon'ble Mr.Justice J.N.Baruah 

Vice-Chairman and Hon'ble 1r.G.L.sang1yine 

Adininist.ratjve Menber 

This apnlication has been filed to 

et aside the Annexure XI order dated 

26-4-99, terminating of service of the 

applicant under the provision of Central 

Civil Services (Temporary service) rules 

1965. The applicant being aggrieved by 

the order submitted a representation 

dated 14-6-99 before the Director of 

Novodaya Vidyalayaañiiti. The represen-

tation has not yet been disposed of. This 

representation was filed only little 

more than 2 weeks before filing of this 

application. The applicant without waitir 

for disposal of the representation has 

approached this Tribunal. Normally, the 

applicanL should await 6 months. We feel 

that he may come only after expiry of 

contd/_ 
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O.A.205 of 99 

Notes of the Registry 	Date 
	

Order of the Tribunal 

/ 
H. 1\ 

'.r/,:,- 	 •\ 

41 

0 

-7-99 6 months period0 In view of the above 

we cannot entettajn this application. 

'ppl'icatioi-i' Ith accordingly, dismissed 

as prnature. We however direct the 

Director of Navodaya Vidyal,iya 6amiti 

to d1siose of the application: as early 

as possible. The applicant may also 

approach the authority for early disposal 

of the representation. 

Mr.AolGoswamj learned counsel for 

Lhe apJ cdnt prays for interim order 

and submits that the post may not be 

filled up by any adhoc/temporary employee.  

The applicant May request the authority 

in this regard. No costs. 

I ,II' HAW 

I 
	

() 
	

0 

1 

TRUE COPY 

Scliøii oIfl.r (J) 

1n4Tm xrk9orl (;f) W! 

Central f'iinIii ;tr!ve TrIburta 

Guwnh 	 Guwahit- 
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ik 
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Fx 6460159 	Grain : Navsam 
Novodaya Vidyalaya Samiti 
(An autonomous 0rganisic5n of Mini 
stry of Human Resource Development 

• 	Department of Education 

A-39,Kailash Colony,New Delhi 110048 

No..No.2-4.7/99-NV5(Estt) 	Dated 10.12.99 

egd Post. 

tn orandum 

With reference to her representation dated 14th June 199 

and in persunce of the directions dated 5th JulyT99 givei 

-n by the CAT Guwahati on the applicion Wo,205 filed 

by her against the termination order dated 4th May' 99 

issued by the Regional Dy.Directo±" of the Samiti at 

Shillong, Smt. Kribna Tripathi, ex-PGT(Ivlaths) of 

JNV S.,Zchar in Assam is, hereby informed that her 

was considered carefully taking all aspects 

to. consideration by the competent autborityand 

not been agreed to her request for setting aside 

the impugned termination order keeping in view 

her work, conduct and. 	aces reflected in her 

CRs SPRs and 'anel Inspection R rts which confirms 

that she was not conpetent enough to hold the post of 

teacher in Nodaya Vidyalaya . Her representation, 

therefore is rejected with no relief. 

This issues ith the approval by the Director 

NVS. 

(V. Rama Rao 
Smt.Krishria Tripathi Joint Director,Admn, 
WI 0 Harinath Trip athi 
V & Po Mahammadabad Sipah 
Daurighat 

Dist. Mau(UP) 275303 

L 

C ç  
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IN THE CENTRAL ADMINISTRATIJE TRIBUNAL :: GUWAHATI BENCH 
GUWAHATI 

ORIGINAL APPLICATION NO. 6212 000 

Smti. Krishna Tripathi 	...• Applicant, 

- Versus - 

Union of Intha & Ors. 	 ... Respondents., 

The Written Statenent filed on behalf of the 

Respondents No, 4, 5 and 6 :- 

That all the avennents and submissions made in 

the Original Application are denied by the answering 

respondents save what has been specifically admitted herein 

and what appears £ rom the records of the case. 

That save and except those which are matters of 

records of the case all the averruents made in paragraphs 

4(a), 4(b), 4(c), 4(d)' and 4(e) of the Original Application 

( hereinafter referred to as the O.A. ) are denied by the 

answering Respondents. Initially by Order dated 9.9.96 the 

applicant was appointed as TGT Maths on contract basis. 

Thereafter vide order dated 20.11.97 the applicant was 

offered the tnporary post of PGT (Maths) on terms and 

conditions mentiomed in the said order dated 20.11 .97, One 

of the condition was that the applicant will be on probation 

for a period of two years and failure to complete the period 

of probation to the satisfaction of the competent authority 

'will render the applicant liable to discharge from service. 

contd.... 



2, 

That with regard to the statement made in para-

graph 4 (f) of the Original Application it is denied that 

due to the applicant's sincerity in duty the results of 

the students in Mathematics was 97%. As a matter of fact 

the achievement of 97.2% result in Mathematics subject of 

Class X Board Examination, 1998 was due to the best effort 

of the Applicant's predecessor who had completed the syllabus 

by the time the applicant had joined her duty. During the 

Academic year 1998..99 the Applicant was teaching Mathematics 

in JNV, R.K. Nagar from the beginning of the academic year 

till 3.12 .1998 and the result in Mathematics subject was 

only 70 % whereas in English, Hindi, Science and Social 

Studies it was 94%, 100%, 100% and 94 % respectively. It is 

fue to her bad performance. That 10 out of 33 students 

failed in Mathematics subject in the Board Examination and 

as a result Vidyalaya achieved only 67% result, causing 

bad image in successive years. Had the applicant been 

little efficient and sincere the result would have been 94%. 

That save and except those which are matters of 

records of the case all the avemuents made in paragraph 

4(g), 4(h) and 4(1) of the Original Application are denied 

by the answering respondents. 

That the statement made in paragraph 4 .j of the 

0.A, the applicant continued to render services at JNV, 

Silchar to the satisfaction of all concerned is emphatically 

denied by the answering respondents. As pointed out above 

contd..., 



3. 

the perfoxiaaace of the Aplicant during the period of her 

probation had never been satisfactory. The contention that 

the applicant earned trust and confidence of the school 

authority and for which she was choosen to look after the 

construction work is absolutely misconceived, in as much 

as, the same is not relevant for deciding the issues involved 

in the instant case. 

That save and except those which are matters of 

records of the case all the averments made in paragraphs 

4 k of the 0 A • are denied by the answering respondents. 

That with regard to the statement made in para 

graphs 4,1 and 4,m of the Original Applicabton the answering 

respondents beg to state that the performance of the applicant 

was assessed by the duly constituted Departmental Promotion 

Committee ( DPC  ) for declaration of result of probation 

/ 
,based on the probation report and ACR • The DPC had recommen-

ded to terminate the service of the applicant with immediate 

effect under proviso to Sub Rule (1) of Rule 5 of the Central 

Civil Services ( Temporary Services ) Rules, 1965 and 

according to the terms and conditions of the appointment 

order dated 20.11.1997. 

A copy of the Probation Report including the 

remark of the DPC is annexed hereto and is 

marked as Annexure - I Series, 

That save and except those which are matters 

contd.... 
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4 0  

of records of the case dll the averments made in paragraph 

4 .n, 4 .o, 4 .p and 4 .q of the Original Application are 

denied by the answering respondents. The temporary services 

of the applicant was terminated , as noted above, on the 

basis of reconendation of the D .P .C. The impugned action 

is based on bonafide exercise of power and no element of 

arbitrariness is invoked as alleged by the applicant. 

That with regard to the statement made in 

paragraph 4,r  of the 0riginal Application the answering 

respondents state that part time appointments were made 

keeping in view at the interest of the students. 

That, the grounds taken in the Original Appli-

cation in paragraph 5 are no grounds in the eye of law 

and, as such, the O.A. is liable to be dismissed with 

cost. At the outset it may be pointed out that the impugned 

action has been taken in public interest keeping in view 

relevant consideration • The remark of the D .1' .C. are very 

serious. -It has been observed that..the pliQanitJs very 
/ 

	

	
poor academically and that - she is incapable of hand1ng 

plus two level students. Even after shifting to Class X, 
------- 

she miserably failed to satisfy the academic requirements 

of the students • Both the Principals under whom the 

applicant worked had given adverse remarks and the same 

have been endorsed by the Reviewing Officers. Therefore, 

the D .P .C. recommended for termination of services of the 

applicant. It would thus appear that there is no illegality, 

contd. 

'V 
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irrationality and/or procedural impropriety in the decision 

making process. Needless ,to say that this Hon'ble Tribunal 

is not sitting in appeal to substitute the views of the 

D.P.C. Therefore, the Original Application is liable to be 

dismissed with cost. 

That under the facts and circumstances stated 1. 

above, it is respectfully submitted that the challenge in 

the Original Application is devoid of any merit and the 

same is liable to be dismissed with cost. 

VERIFICATION 

I, ShI'i Vikram Singh Ranawat, presently working as 

In—charge Deputy Director, Nàvodaya Vidyalaya Samiti, Regional 

Office, Shiliong do hereby verify that the statement made in 

paragraphs i, 3, 59 9 and 10 of the Written Statement are true 

to my Imowledge and those made in paragraphs 2, 4, 6, 7, 11 and 

8 being matters of records of the case are true to my information 

derived therefrom whih I believe to be true and those made in 

- 

	

	paragraph ii is based on legal advise. I have not suppressed any 

material fact. 

1te. 	: 

Place : Guwahati. 
	 Cv, ' 

SIGNATURE 

11 
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V 	S3iNI REIORT ON PROBATILMRYTEAClNG STAFF 

INC'.JJDING PRINCIPAL ) OF NAVOOAYA VIDYALAYAS. 

INSTRuCTION READ CAREFULLY: 

Each Officer's ability and fitness n his PRESEPfàccupation or for 

promotion -cy be appraised _+h a reasonable degree of ,  accuracy and unifor-

mity, through this rport.The as ' smentquir 	isappraal of an 

Officer in terms of his ACTUAL PERFORMANCthJ It is essential therefore that 

snap juJyoment be replaced by Careful analysis as you are boilding up 

administrative léders of tomorrow, 

Please folldw these instructions carefully:- 	 . 

Disregard your general impression of the officer and concentrate on 

one factor at a time. 	 . 

Study carefully the implications of each factor. 

When assessing an officer,call td mind irstances that. are typical of 

his work and way of octin.Do not be influenbed •by UNUSUAL CASES 

which are not. tpthcal. 	... 	... 

Make your cssessmsnt with the utmost care and thought.00 NOT 

ALLOW 'IL2NAL FEELINGS TO GOVERN YOUR ASSESSMENT. 

tp. 	have given 	ytassessmentfor each factor, please sum 
Ifli 

up your.generol views about 
the offifr i...ict-i.ng-iM-.i.t any 

additional factors particularly those1 related to hisINTEGRITY 

and ability to correct himself if his faults ore pointed out 

to hirn. 	 . 	 . 

PART -r 

S 	

. 	 p:E$ONAL DATA. 	 .. 

(To be filled by OffiOe 

1,. 	Narneaf Probationer 

2, 	Da!te of Birth 

Edutatjonal. Quolificetian 

Onto of appointment as 

P roLti,... - 

5, 	Oats on whict- the phationsy 

poriod will be/was complcti1 

6. 	Oetthdls of extensions of 
probatin, if. any 

7'.1/idya1aya(s) in which imployari 
duri,ng the year 	. 
Period of absence from duty 
on Leave ., etc. during the 
yeo 
Detai]s of in-service training 
course/workshops attended 

during thb deputation period ,  
Total experience prior to 
ppointment jon. probation. 
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ty.  

pi Sri t of 
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- 
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sibility. 
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• 
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-- 

- 

Poise 
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________________________________________________ 
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PART- W 	S  
• REMARKS OF THE OEPARTMii7AL P°flMOTION COMMITTEE.. 

--------- 
(To be filled by the committee whori se is referred to it) 

Recommendation whether the probtioner :- 

10 	for. :etentionjconfirma±ion 

OR 

11) 	Should be watched for afurther period 

(here list what improvements are 	re- 

quired in the probationer any specify 

the p-cried for which he isto be 

watched further ) 

OR 

111) 	 he discharged frcm 	Gove rnment - 

servicc(here give 	reasons for 1'g 

recommcrding this courscf ) 

SIGNATURE OF THE  

CHAIRMAN OF THE 

- QPAaTNCNTAL. PR(X1OT1C 

COMM ITTEt. 
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PART iii 

JEMARKS OF THE DEPARTMENT7L PROMOTION COMMITTEE 
To be filled by the Committee whEThase is referred 

. •O. 

i. Recommendation whether the probationet 
is fit for retention/confirmation 	 -: 

OL 

-r-- Qc- C,A 

period (her: li:t w  ti 	en itJ 
• are required in the jDrobatiner 	 •tiQ,& 

and specify the period for  
which he is to be watched further.  

OR  

	

c2 Ai- 	 ciAU-7  • -1LL 4Q.&c 

• 

iii.Should be discharged from 	 • 

give reasons for recomm- 	 °-- --- 
end ng thi's course of ac t io ri) 	*s—J 	y,0 

L 

• 	 • 

• 	1. Signature of I Member. 

• 	 • 	 20 Signature of II Member. 

• 	
3.ESinaL4re of III Merrther. 

• 	 H ..  
SIGN?\TURE. OF THE 

• 	 . 	 CHAIRMArq OF THE DEP7RTMENThL 

PROMOTION COMMITTE. 

****•**** *******°* 
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IN THE CENTRAL ADMINISTRAT YE TRIBUNAL; ADDITIONAL BENCH; 

GUWAHATI 

O.A. No. 62/2000 

Mrs Krishna Tripathi 

Applicant.. 

-Versus- 

Union of India & ors. 

.Respondents.. 

$ 
A Reply by the applicant to the 

Written Statement filed by 

Respondent Nos, 4, 5 and 6. 

That all statements and contentions made in the 

Written Statement which are not specifically admitted here-

inbelow and those which are contrary to the record shall be 

deemed to have been denied by me.. 

That with reference to the statements made ir 

paragraph 1 of the Written Statement, the applicant reiter-

ates and reaffirms statements made in paragraphs 4(a) to (e) 

of the application.. 

That the statements'made in paragraph 2 of the 

W 	Statement are admitted, 

- I 
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4. 	That allegations made against the applicant in 

paragraph 3 of the Written Statement are denied as false and 

baseless. It is stated that the role of the subject teacher 

in the crucial months prior to the examination cannot be 

over emphasised and as such the applicant's efforts had cer-

tainly contributed to the achievement of 97.2% result in 

4athematics in the Board Examination. It is relevant to 

point out that upto 4..'12.98 isthe academic year 1998-99 

the applicant had taught mathematics in Class XIX and in the 

Board ExaminatiOn of 1999 for Class XII, the result was 100% 

in mathematics. The respondents have not disclosed th±smate-

rial fact to portray a negative and incorrect picture of the 

applicant. It is stated the code for mathematics is 041. 

A copy of the result sheet of the Class XII 

Board Examination of 1999 is annexed hereto and is marked as 

Annexu re : A. 

	

• 5. 	That with reference to statements made in para- 

graph 4 of the Written Statement, the applicant reiterates 

and reaffirms statements made in paragraphs 4 (g) to (1) of 

the application, 

6. That the statements and allegations made in 	para- 

graph 5 	of the Written Statement are not correct and 	the 
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same are hereby deniedIt is stated that at no point of 1 ,  
time were there any complaints against the applicant or 

indication of dissatisfaction with her work. That apart ,  the 

fact that the applicant was entrusted with the responsible 

task of looking after the construction work of temporary 

staff quarters is a clear indication of the confidence re-

posed in the applicant and denial of the same in the Written 

Statement is only made for the purpose of the case. 

That with reference to the statements made in 

paragraph 6 of the Written Statement, 

91 
	

the applicant reiterates and reaffirms 

statements made in paragraph 4(k) of the application. 

That with regard to the statements made in para- 

graphs7, 8 and 10 of the Written Statement, I state that the 

applicant's probationary period was not even over when the 

DPC made the recommendation. It is also relevant to state 

that the applicant was never at any prior point of time 

informed about any inadequacy. The applicant was also made 

Principal-in-charge after 16.4.99. The finding that the 

teacher is academically very poor is absolutely incorrect. 

The petitioner has a uniformly good academic career. The 

applicant passed the High SchoolFinal examination with 

	

65.6% marks,; Class XII with 53%; B..Sc. with &; N..Sc. with 
	11 

.62.4% in Mathematics. The applicant had also obtained B. Ed. 
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degree. The applicant states that there is no basis for 

making the observation bYithe Departmental Promotion Commit-

tee, 'The so-called adverse remarks had never been communi-

cated to the applicant and as such the same carwiot be taken 

into consideration for making any appraisal. The applicant 

further states that the order of termination has been passed 

without affording any opportunity to the application o. 

irrelevant consideration. It is further statea that at no 

point of time the applicant was given to understand that she 

was transferred to J AV Pailapool, Silchar for any alleged 

deficiency and as such the impugned order of termination is 

liable to be set aside and quashed. 

14 * 

$ 

The applicant cves the indulgence of this 

Hon'ble Tribunal to produce copies of the mark sheets as 

Annexure:8 series. 

That with reference to statements mafle in para-

graph 9 of the written statement the applicant, reiterates 

and reaffirms statementsmade in paragraph 4(r) of the appli-

cation. 

That the statements made in paragraph 11 of the 

Written Statement are not correct and the same are hereby 

denied. The applicant states that in view of the facts and 

circumstances of the case, the Hon'ble Tribunal may be 

pleased to grant the relief as prayed for. 
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I 
VRI F I C A T ION 

I, Mrs Krishna Tripathi, wife of Sri Hari Nath 

Tewari, village and Post Office M..S.., Sipah (Doharighat) 

Distict Mau (tJ..P..) 275303, do hereby verify that the state-

ments made in paragraphs 1 to3, 5, 6, 7, 8 to 10 are true to 

my knowledge, those made in paragraphs 4 are true to my 

information and I have not concealed any material facts. 

~I 
 I 

P 

XS&)n 	t/aJk 

Signature 
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Rcgn.Uci. 	DE93-35556 

iESLT-cum-DETILED MARKS CAND 
v f, Ethcfltjr)fl (Ort'earCoun) Eimnation, 

B0Ed0 EXAMINATION JUNE,1994 

KRISHNA KUIIARI 

VISHWANATH SHUKLA 

DETAiL OF MARKS 

	

Marks 	Mxrnum 	Minirr.um 
obtained 	marts 	pass markc 

- 	 60 / 	 103 	33 

	

57 	80 	 26 
Iro 

	

I 	 1 £ 	20 	 7 

• 	 23 	50 

	

P13J 	 100 	33 
HP1 	 50 

	

(El i) 	 35 l 	100 	33 

	

Theory 	 37 	100 	 33 
• 	 P501 	 200 

	

PrdcIcJ 	 58 	100 	 33 

• . 	 ft'; 	 41 	100 	 33 
• 	 .,j --' 	;ioz 	 203 

-. 	-. 	. 
 

	

Pr;icLc;o1 	 53 	1C0 	 33 

-i 	 8 	 20 	7 

	

27 	40 
c 	 jJ33 	 16 	1 	20 	ac 	26 

	

(C KN36 	 15 	1 	20 

	

448 	 900 	360 	

} 

P5S AND MARKS OBTAINED ARE 
FOU 	HU11DRD FORTY 	EIGMT 

o E C 	17,1994 - 

CONTRCLLEP OF- EXAMNA1'OS 

• • 	.:ons, zcicrne of-er 	 of paperc. overleaf) 


